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Delhi are sold in the black-market and
only 50 per cent of Delhi quota allotted
to the Civil Supplies, Delhi Administra-
tion is properly distributed; and

(b) whether in view of general com-
plaints of black-marketing tyres by the
tyre Dealers Association Government
propose to cancel their quota and allot
it to the Civil Supplies Department for
distribution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Prior to 12th
July 1972, distribution of automobile
tyres in Delhi wase®controlled upto the
extent of 50% of supplies. With effect
from 12-7-72, the entire supplies of
Rayon Tyres of size 9.00-20, 10.00-20
& 8.25-20 and all varieties & sizes of
Nylon tyres except 11.00-20 & 8.25-20
have been brought under distribution
control and consumers will get ‘their
requirements against permits issued by
the Delhi Civil Supplies authorities.

“Guarantee for Work” Scheme
1428. SHRI DINEN BHATTA-
CHARYYA:
SHRI N. K. SANGHI :

Will the Minister of PLANNING be
pleased to state :

(a) whether the Planning Commission
has proposed to the Government that a
“guarantee for work” scheme be intro-
duced on All-India scale instead of the
present “crash programme”; and

(b) if so, the main features thereof
and Government’s views on the propos-
ed scheme ?

THE MINISTER OF STATE IN
THE MINISTER OF PLANNING
(SHRI MOHAN DHARIA) : (a) No,
Sir.

(b) Does not arise.
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Grant of Licences and Permits to Indus-

trial/ Commercial  Establishments in

which Shri R. P. Goenka and members
of his family are partners

1431. SRI MAHADEEPAK SINGH
SHAKYA:

SHRI ONKAR LAL BERWA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the number and nature of licences
and permits issued during the last three
years to industrial and commrcial esta-
blishments in which Shri R. P. Goenka,
a Calcutta Industrialist and members of
his family are Partners; and

(b) the terms and conditions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Ministry
of Industrial Development is concerned
with the issue of licences for establish-
ment of industrial undertakings under
the provisions of the Industries (Deve-
lopment and Regulation) Act, 1951. No
“permits” are issued under the Act. The
following industrial licences have been
granted, during the last three years, to
concerns belonging to or controlled by

the Industrial House known as the
Goenka Group during the Ilast three
years :—
New Sub- Carry-
Un-~ stan- ing
der- tial on Total
takings/ ex- busi-
New pan- ness
article sion
1969 Nil 2 Nil 2
1970 Nil 1 Nil i
1971 Nii* L 2 3
1972 Nil - . .
(Uptoe
30-6-72)
TOTAL Nil 4 2 N






